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iqHTCftfi THE I"IATIOI*AI. GREf,I! TR!BUNAL

IASTERru ZOi\IE BENCH, i{*L:{ATA

IN THE MATTER OF:

APPeal No. 1al20241E2

S.T.P Limited

the Respooncjnet No. 3 herein,

the iirstant Afficiavit.

...Appellant

us-

Forests And Climate Change

...ResPondents

v'r /).

.:I

M
d-. ;P

,1 rf t
-r"\rr3 VIT F LED O OF FORET D E

DAL WILD FE SANTUARY .e. R ND NT NO HERE

i. Dinesh Chandra, son of Late Baldev Prasad, aged about 59 years' by Religion -

iiiirrir_iisi,, by occupation - service under the sarancja Forest Division, Chaibasa

in tire offrce of Deputy Foret Conservator and Fierd Director, Elephant Project, '

jarnshedpur, Governrnent of Jharkhand, having its office at DFO Chaibasa' van

i.;harvan, C.H Area (Northwest), Near Parsi Aramgah and Sai [Vlandir' P'O' -

:,onai-i, jarnshecipur, jharkhand, and presently camping al 8f 1', K'S' Roy Road'

i(oikata -. 700001, do hereby solemnly affirm and state as follows:

l-. That, I am the Forest Area Officer, Dalrna Wildlife Westrern Range'

Charrciil, Government of Jharkhand and that I am aware of the facts and

recoi-ds in the instant case and have gone through the allegations and

contentions in the original Application and lhave been duly authorized by

NO'rAfry
v;fr*$O nO
rtil/?f}*ft

AS SU

*

nt to make and affirm

*
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2. That, lam a law-abiding Citizen of lndia and very much respect the

Constitution and Judicial System of lndia.

3 i-i:;,ir :i: nui'-sr.:iiilitc ar-rd in com*iiance to the oreier dated 28.11.2A24 cf tlris

i-.i*l-r'i;ie Trii-r,r;;;r ir:the instant Llrigil'raiA.pplication, the ir'istant Affidavit is

n,=ii:,. riieci cii l-,,:haii of the Respondent No. 3 herein i.e. Forest Range

Officer, Dalma Range, Dalma Wildlife Santuary, Government of Jharl<lrand.

zi. The brief facts of the said case are as follows

That the order to shut down the factory has been passed, as the

location of the factory has come within the Eco-Sensitive Zone in

terms of the Notification dated 29.O3.201,2 issued by the tVlinistry of

Envirorrrnent and Forest, New Delhi published in the Extra Ordinary

Gazette cf the Government of lndia.

That Daln-ra Wildlife Sanctuary notified under Wildlife (Protection)

Act, !977 lies near Jamshedpur in East Singhbhum and Sarail<ela-

l(harsawan District of Jharkhand and extends over an area of

1.93.5A77 Square Kms. The Asians Elephant is the species of vital
T.

ortance in Dalma Wildlife Sanctuary, besides some of the

I

{
]T

mely endangered species like Ratel, Wild Dog, [Vlouse, Deer,

n Giant Squirrel, Python, Pangolin, Serpent Eagle, etc. which

lso found in this Sanctuary. The forests here intercept rainfall

* d heip recharge ground water aquifer and protect rivers and

streams against siltation by minimizing soil erosion. The Sanctuary

has a weli-l<nit networl< of L59 streams, 82 being perennial or semi

perenr-rial and the rest of seasonal nature. Subarnarekha River and

Dimna Lai<e are fed by these streams.

NOTAfiV
RfiGO ,t) r
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v T.

That the lndian Board of Wildlife in its XXI meeting held on

21't January, 2OO2 adopted the Wildlife Conservation Strategy-20O2

envisaging declaration of land falling within 10 l(ms. of the boundary

of National Parks and Sanctuaries as eco-fragile zones (generic

name). lt was communicated to State/Union Territory

Governnrents. Due to the reservations expressed, by few States, the

matter had been once again examined by the National Board for

Wildlife irr its 2nd meeting held on 17il' IVIarch, 2005, wherein it was

decided to have site specific eco-sensitive zones. This decision was

communicated to all the State/Union territories vide ietter dated

27th ly'Iay,2005 and proposals for the same were invited. The

purpose of cieclaring eco-sensitive zone around National Park and

Wildlife Sanctuaries is to create some l<ind of "shock absorber" for

protected areas, which would also act as a transition zone frort

areas of high protection to areas involving lesser protection as in this

e the activities would be regulatory in nature, rather than

bitir,re nature, unless and otheruvise required so. These will

maintenance of biodiversity-friendly habitat continuity

corridors free of pollution (air, rvater soil, noise, etc.).

ei-, it is pertinent to mention here that the Hon'bie Supreme

Court is aiso considering this issue of declaration of eco-sensitive

zone in l.A. No. 1000 in W.P. (C) No.2O2l95 and W.P. (C) No.

4601ZAA,i.

That in order to conserve and protect the area around the protected

area of Dalma Wildlife Sanctuary as Eco-Sensitive Zone from

$i

iTt
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ecologicai and environmental point of view, draft notification under

sub-section-1 read with clause (v) and clause (xlv) of sub-section

(2) of section 3 of the Environment ( Protection) Act, l-986 was

published in the Gazette of lndia, extraordinary vide notification of

the Goverirment of lndia in the IVinistry of Environment and Forests

bearing No. S.O. 69 1(E) dated 5th April, 201,1- as required under sub-

Rule (3) of Rule 5 of the Environment (Protection) Rules, l-986,

inviting cbjections and suggestions from all persons likely to be

affected thereby within a period of 60 days from the date on which

copies of the Gazette containing the said notification were made

availabie to the public. All objections and suggestions received in

response to the draft notification have been duly considered by the

Central Government and thereafter in exercise of the powers

conferreci by sub-section (1) read with clause (v) and clause (xiv)

and Sub section (2) of Section 3 of the Environment (Protection) Act,

1986 and Sub-Rule (3) of Rule 5 of the Environment (protection)

Rules, 1986, the Central Government vide Notification No' S'O' 680

(E) , ciated 29th lVlach,2o\2 notified the specified are upto 5 Kms.

from the boundary of the protected area of the Dalma wildlife

sanctuary is the Eco-Sensitive Zone (hereinafter called as the Eco-

Sensitive Zone).

That Par'a-3 of the Notification dated 29.03.2012 provides for

various activities which have been prohibited, activities whlch are to

be regu itted in the Eco-sensitive
u

I{OTANY
RIGO fio
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VI

Further, the activities mentioned under "Prohibited" category

which are unqualifiedly deleterious and polluting cannot be carried

out in the Eco-sensitive Zone after the issuance of the Notification

dated 2grh [Varch, 2012, where as the activities classified as

"regulated" category are meant for regulation as per Zonal [Vlaster

Plan and as per is Pargrsph-2(6) pending the preparation of Zonal

lVlaster Plan and its approval by the Central Government, all new

activities except for those which have been prohibited for in the

notification, will be allowed only after the proposals are scrutinized

and approved by the Monitoring Committee constituted in

Paragraph-4 of the notification with the Commissioner of l(olhan

Division as the Chairman and Divisional Forest Officer lncharge of

Dalma Wildlife Sanctuary i.e. the Divisional Forest Officer, Wildlife

Division, Ranchi as Convener.

It is further stated and submitted in Pararagh-4 (6) of the

notificatiorr dated 29.03.2012 empowers the Chairman and the

Convener of the Monitoring Committee to take action under Section

19 of the Environment ( Protection) Act, 1996 against any person

who contravenes the provisions of the said notification.

That the Appellant is a manufacturer of pipe protection material and

coal tar pitch material and the industry of the Appellant is situated

at [Vlouza- tVlirzadih, P.S. Patamda, District East Singhbhum, which is

the part of the enclave village (village situated in

Eco-Sensitive Zone of Dalma Wildlife Sanctuary

"q
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That tlre premises of the Appellant falls within the boundary of Eco-

sensitive Zone of Dalma Wildlife Sanctuary and it involves the

process, which are emitting out pollutants and releasing lot of gases

and heat which are detrimental to eco-system of wild animals of

Dalma \n/ild life sanctuarY.

That r-,rany of such industry including the polluting industry of the

Appellant is illegal as per provision made in concerned GOI

Notification dated 29.03.20t2 and therefore the action of the

Respondent in ordering of close down the factory is legal, valid, just

and proper and is in the interest of the Nation and accordingly the

instant appeal is liable to be rejected outrightly'

That the Appellant has prayed in Para (C) for a declaration that the

Notice/order dated october, l-0, 2012 being Annexure "A-7"

(collecti..,ely) is illegal, null and void, abinitio, unenforceable, not

binding on the appellant and is liable to be delivered up and

cancelled and in Para (d) To withdraw/Rescind, recall revoke or set

aside the notice/order dated October 1,O,zOtZ belong Annexure "A-

llectively) hereto and in Para (F) Prohibiting the Respondent

ities from giving any effect to andlor further effect to the

rr[
order dated October !0,7012.

e prayers made in respect of Notice/order dated october 10,

7O!7 issued by Respondent No. 3 is tota lh7 devoid of any merit both

in law as well aS on facts and is fit to be dismissed since the same

has been issued in compliance of notification dated March 29,7012

issuecj by Govt. of lndia [VloEF, New Delhi and the aforesaid

t Lil
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notice/order dated October 10,20L2 is wholly legal and valid in the

eye of lauu.

5. Now dealing with the paragraphs of the instant OriginalApplication, I state

that, save and except what are matter of records in paragraphs 1 and 2 of

the said application, I deny and dispute the statements contained therein.

It is pertinent to mention here that the instant order/notice dated October

1,C,2C1,2 is wholly legal and valid in the eye of law as the same has been

issuecl in conrpliance of Gazette Notification dated IVlarch 29,2012 issued

by VloEF, New Delhi. The Appellant is duty bound to carry out its activities

ancl operations in the factory located at Dimna Road, [Vlirzadih,

Janishedpur arrd Appellant cannot be allowed to run the factory in the

interest of nation and the order dated 10.10.2012 is well founded.

6. That with respect to paragraphs 3, 4,5,and 6 of the said application, save

urhat are matters of records ldeny and dispute the statements contained

therein, lfurther state and submit that Paragarph 3 of the notification

ted 29.03 .201,2 states about the categorization of various activities in

T.

-t\

the said Eco-sensitive zone as "prohibited", "regulated" and '

The activities mentioned under "prohibited" category which

ifiedly deleterious and polluting, as it is the case with various

ntegral to the manufacturing unit of the Appellant, shall not be

out in the Eco-sens itive zone after the issuance of the notification

ated 29.03.20L2, whereas the activities classified as "regulated" are

meant for regulation as per Zonal Master Plan and as per its Paragarph

2(6) pending the preparation of Zonal Master Plan and its approval by the

Central Government, all new activities (except for those which have been

prohibited or permitted) in the notification will be allowed only after the

,
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proposals are scrutinized and approved by the [Vlonitoring Committee

constituted in Pa ra-4 of the notification with the Commissioner of Kolhan

Division as the Chairman and Divisional Forest Officer lncharge of Dalma

Sanctuary i.e. the Divisional Forest Officer, Wildlife Division, Ranchi as

Convener. That in this connection, the order dated 07.O9.201.2 of the

National Green Tribunal in Rohit ChoudharyVs. Union of lndia and others.

Case is also relevant. lt is pertinent to note that Wildlife conservatior-r

cannot be restricted to National parks and Sanctuaries. Areas outside the

protected area network are often vital ecological corridor links, which

must be protected to prevent isolation of fragments of bio-diversity

otherrnvise they will not survive in the long run. That the Appellant has

raised the issue of legality of the issuance of Notification No. S.O.680 (E)

dated 29.03.201"2 and the inclusion of the Village - Mirzadih in the said

notiiication, vvhich is not maintainable in the eyes of related

environmentai law. They will not survive in Iong run.

7. That with respect to paragraph 7 of the said application, save what are

f records ldeny and dispute the statements contained therein, I

te and submit that the averments made in this Pa ragarph

e iharkhand State Pollution Control Board, Ranchi and

s not impleaded J.S.P.C.B, Ranchi as Party Respondent in

peal. and that J.S.P.C.B, Ranchi is the competent authority to file

n respect of statements made in this para

B. That with respect to paragraphs 8, 9,1.0 & L1 of the said application, save

what are matters of records I deny and dispute the statements contained

therein, I furtlrei- state and submit that the Notice/order dated 10.10.2012

is wholly legal and valid in the eye of law. The reply to that effect has

182
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already been made in aforesaid paragraphs and the same is repeated and

reiterated herein also

Hov;ever, the statements made in Paragarph 11 of the appealwhich is not

baseci on reccrds are denied and disputed. The statements made in 3'd line

onward in Paragraph no. 11 is wholly incorrect, wrong and hence denied

ancl ciisputed. The reply to that effect has already been made in aforesaid

paragraphs and same is repeated herein also. That draft notification was

mace public and reply has been made in aforesaid paragraphs.

g. Thatwith respectto paragraphs 12 & 13 of the said application, lvehemly

denir and dispute the statements contained therein, lfurther state and

subrrrit that tlre Appellant has made a wrong interpretation of Notification

3.2A12.It is totally incorrect and wrong to state that the said

nnot be given any retrospective effect and its effect will be

of its issuance and it will have prospective effect. The

cimitted that his factory falls within the Eco-sensitive Zone

e Notification dated 2910312012

10.That with resPect to ParagraP hs 14 & 15 of the said application, I vehemly

den,y and dispute the statements contained therein, lfurther state and

submit that the polluting industry of the Appellant cannot be allowed to

run further in the light of the provision contained in Notification

No.S.O.680 (E) dated 29.03.2012. IVloreover, the villagers of l(hadia Basti

haci aiso made complain that the factory is creating much pollution by

disclrarging salvage and other products passing through the drain. They

have further narrated that the drains are aiways filled with the muck of the

factcry creating trealth hazards i.e. sufferirrg from lungs diseases.

usfrfiltVrr.
*,il%huffi'

decla r
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*

A Photocopy of the Complaint of the villagers of Khadia Basti Dimna Road

lVlango, Jamshedpur are annexed herewith and marl<ed as Annexure - A.

That it ls further humbly stated that even the living creatures i.e. aquatic

wild animals lil<e fishes, frogs, etc. are dying rapidly. These contaminated

fishes are being consumed by avian fauna i.e. birds of the sanctuary which

is detrimental to the population of wild animals and sanctuary.

The Photocopies of the Photographs of dead aquatic wild animals are

annexed herewith and collectively marked as Annexure - B.

That it is hurnbl5r 5131.6 and submitted that moreover the manufacturing

unit is at the boundary of Dalma Wildlife Sanctuary i.e. in between the

IVlirzadih PF and Dimna PF. The polluted water of the dralnage is being

A
d bythe wild elephant often use to cross Dimna Nala. They used

ater of Dimna Nala, which will create serious threat to wild

rther stated that the manufacturing units emits waste in

is nala again passes through Mirzadih and Dimna pF which

t
he ground water as well as the soil of sanctuary area

otocopy of location map and area of the sanctuary is annexed

herewith and marked as Annexure - C

it is to submit that the wild animals of Dalma Wildlife Sanctuary is

continuously facing threat from the deleterious and polluting industry of

the Appellant. The Dalma wildlife Sanctuary is very sensitive and possesses

very lrigh position in the conservation of wildlife and its habitat. The

Appeliant cannot be allowed to burn the houses of wild animals, the

ht$fr,toffits. t
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vuiirerable gerns of the world which are now being kept under strict

supervision and monitoring from all kinds of people including the Hon'ble

Cour"t. The Appellant assumptions are baseless.

It i:, further stated and submitted that the Hon'ble Supreme Court has

tal<en serious view in the case being W.P. (C) No. 20211,995 (T.N.

Gondaverman Thirumulpad Vrs. Union of lndia). lt is further stated and

submitted that the violation of anti pollution laws does not only adversely

affect the existing quality of life, but the non-enforcement of legal

provisions often result in ecological imbalance and degradation of

enr.,ironment, the adverse effect of which will have to be borne by the

f uti; re generations,

That it is further humbly stated and submitted that in the case of T.N.

Gorrdaverman Thirumulpad Vrs. Union of lndia 201,2 (3) SCC 217 lhe

n'ble Suprenre Court has held that Environmental Justice could be

T

I

i

on

NS

ly if we d rlft away f rom the principle of anthropocentric to eco-

hropocentrism is always human interest focused and non-

only instrumental value to humans. ln other words, humans

ence and human responsibility to non human bases benefits

Eco- centrism is nature centered where humans are part of*

nature and non-human has intrinsic value. ln other words, human interests

do not tal<e automatic precedence and humans have obligations to non-

hurnans independently of human interest. Eco-centrism is therefore live

centred, nature centered where nature includes both human and non-

hurnans. This polluting manufacturing unit exists in eco-sensitive zone of

Dairria Wildlife Sanctuary.To maintain healthy environment and to save

the forest, vegetation and adverse impacts on the environment,

NOT*&ry'i
RgGuh#6dn

{*3.i?S?2
ta ke
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T.

biodiversity and flora and fauna of the sanctuary the said manufacturing

unit should not be allowed so that our natural resources can be protected

ancl the homeland of lndian Elephant and so many endangered species

co,,rld be saved. The National Green Tribunal Vs. Union of lndia passed in

application No. 3Bl1,t has rightly observed that "No Development Zone of

l(aziranga is posing immense threat to the bio diversity, eco-sensitive zone,

ecology as well environment". lt has further instructed to [VlOEF, CPCB and

SBCB to adopt any other appropriate major and take any other steps

permissible under law to remove all the industrial units from no

development zone and to prescribe stringent standards to eradicate

pollution so far as industrial units situated outside Eco-sensitive Zone are

concerned. lt is pertinent to note that Wildlife conservatlon cannot be

restricted to National Parks and Sanctuaries. Areas outside the protected

area networl< are often vital ecological corridor links and must be

ed to prevent isolation fragments of bio-diversity which will not

the long run.

cturing of coaltar pitch and pipe protection materials industry

Appellant is situated within the eco-sensitive zone and more

rically lies inside (an enclave village) the Dalma Wildlife Sanctuary

Theri,arious activities being carried out at the industry site include charging

of coal tar, distillation, temperature raising, testing, cutting, bagging,

loadirrg, unloading, etc. which involves the various mechanical and

chernicaltreatment and lot of pollutants are emitted out in the eco-system

of llaima Wildiife Sanctuary and thus unwanted and toxic elements are

being poured in the lives of wild animals of surrounding area of Dalma

Wilcilife sanctuary. As such the polluting industry of the Appellant cannot

be aiiowed as the same is illegal.

*

S
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lVloreover, it is further stated that in order to conserve and protect the
area around the protected are of Dalma Wildlife Sanctuary as Eco-sensitive

zone from ecological and environmental point of view, a draft notification

uncjer Sub section (1) read with Clause (v) and Clause (xiv) of Sub section

2 oisection 3 of the Environment (Protection) Act, 1986 was published in

the Gazette of lndian (Extraordinary) vide Notification of the Government

of india in the Ministry of Environment and Forests bearing No. S.o. 691

(E) ctated 5,'April, 2011, as required under sub Rure (3) of Rure 5 of the
Env'ironment (protection) Rules, 1986, inviting objections and suggestions

froim all persons likely to be affected thereby within a period of 60 days

froi, the date on which copies of the Gazette containing the said

notification were made avairabre to the pubric. Ail objections and

suggestions received in response to the draft notification have been duly

considered by the Central Government and thereafter in exercise of the
po\'vers conferred by Sub-section (1) red with clause (v) and CIause (xiv)
cf 5ub-section (2) of section 3 of the Environment ( protection) Rules,

19i;6. the central Government vide Notification No. s.o. 6g0 (E), dated 29th

Marcl-r, 201,2 notified the specified area upto 5 Kms. ( i.e. 0 to 5 r(ms.)fronr

the boundary of the protected area of the Dalma wildlife Sanctuary as the
Eco-sensitive Zone (hereinafter cailed as the Eco-sensitive Zone). The

relevant positioir of the said notification may be read as follows :_

vT. a,c

,q
d 'AND wHEREAS, copies of the Gazette containing the said

otification were made AND wHEREAS, att objections and

uggestions received in response to the droft notification hqve

NSTANY
f-qEGD [*3

L)il3J2S'*3

t been ciuly considered by the Central Government,,.*
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1,4

As such, the statement made by the Appellant is false'

A t,hotocopy of the Notification No. S.o. 680 (E) dated 29th IVlarch,2012

of Dalma Wildlife Sanctuary is annexed herewith and marked as Annexure

IJ
,!

rl

It is humbty stated and submitted that Para-3 of the Notification dated

29 a3.7Ot2 provides for various activities which have been prohibited'

acl.ivities which are to be regulated and activities which are permitted in

the Eco-sensitive Zone. The activities mentioned under "prohibited"

category which are unqualifiedly deleterious and polluting cannot be

carried out in the Eco-sensitive Zone after the issuance of the Notification

dated 29tt' Ma rch,2O!2, whereas the activities classified as "regulated"

ca.t.egory are meant for regulation as per ZonaI Master Plan and as per

para-2(6) pending the preparation of Zonal [vaster Plan and its approval

bv tire Central Government, all new activities except for those which have

beeir prohibited or permitted in the notification, will be allowed only after

the proposais are scrutinized and approved by the Monitoring committee

coilstituted in Para - 4 0fthe notification with the Commissioner of l(olhan

T.o rj, as rhe Chairman and Divisional Forest officer lncharge of Dalma

Sanctuary i.e. the Divisional Forest officer, wildlife Division,

Convener.

er humblY stated that Para 4 (6) of the Notification dated

Convener of the Monitoring
3.201,2 emPowers the Chairman and

Committee to take action under Section 19 of the Environment

(Protection) Act, 1986 against any person who contravenes the provisions

MOTARY
REGf,J ItrN

$)sttu?ffiI;e

W

K

of the said notification.
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lVloreover, the Appellant's polluting industry is adversely affecting the

wiici animals of Dalma Wildlife Sanctuary as well as it is damaging,

destroying and destructing the habitat and eco-system of the surrounding

area and thereafter under the provisions contained in Notification

No.680(E) dated 29.03.2012, the answering Respondent has issued the

instairt order, which is as per law and in the interest of justice'

Also, it humbiy stated that it does not appear from the documents that

the Appellant is running the business of manufacturing of pipe protection

material and coai tar pitch legally with requisite and valid mandatory

license, perrrrit and clearance as per law. [Vloreover, the manufacturing of

pipre protection material and water pipe industry of the Appellant falls in

the Eco-sensitive Zone of Dalma Wildlife Sanctuary involve fining of

re;iction vessel and burning of coal tar and Anthracene Oil, which

generates lot of heat and polluting gases which disturbs the eco-system

of the surrounding area of eco-sensitive zone and adversely affects the

movement and living of wild animals of Dalma Wildlife Sanctuary. Further

wrap worl<s also involves the processing of glass fiber tissue and

a
t very high temperature and during the process, the polluting

itted out at large scale which further pollutants the eco-

surroLrnding area filling under Dalma Wildlife Sanctuary' The

ctivities of the Appellant's industry being deleterious and

*
are prohibited in the notification dated 29.03.2012, hence

coirr-,ot be alloyred to be carried on further. Therefore, the Appellant has

been called upon to close down the said manufacturing of pipe protection

materials and coaltar pitch industry, which is as per law'

t
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11. I state that, save and except what are matter of records in paragraphs no.

16 to 20 of the said application, ldeny and dispute the statements

contairred therein.

12. That with respect to paragraph no,2i, of the said application, I deny and

dispute the statements contained therein. lstate that the grounds

mentioned there under are all baseless, vague and have no Iegal stand as

the same is devoid of ay merits both in law and facts.

13.That, this Counter Affidavit is filed bonafide and in the interest of justice.

ii ,,-lrti:r-: ,r:"vF,.-i that Yor-ir Lr.lrdships, ni.iy l<indiy he pleased to accept

thi.. iir:iant Ci:i;nt*r" Affidavit as the Respondent has taken all necessary

actions to address the issues raised.

l-ii.That the answering respondent seeks leave to file any further affidavits, if

required, as per direction of the Hon'ble Tribunal.

1-5.lstate that the statements contained in paragraph nos. 1to 3 are true to

my l<nowledge, the statements contained in paragraph nos.4 to 10 are

trnr: to my information derived from the official records of the case, which

I verrily believe to be true and the rest isf are my respectful submissions

beiore this Hon'ble Tribunal.
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!7

VERIFICATION

i, Dinesh chandra, son of Late Baldev Prasad, aged about 59 years, by Religlon -

flirrduism, by occupation - service under the saranda Forest Division, chaibasa

i. the office of Deputy Foret conservator and Field Director, Elephant Project'

janisheclpur, Government of Jharkhand, having its office at DFO Chaibasa' Van

iihawan, C.H Area (North west), Near Parsi Aramgah and Sai tVlandir' P'O' -

Sioirari, Janrshedpur, Jharkhand, and presently camping at Bl1" l('S' Roy Road'

l(olkata - 700001

.":
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1. Gfrrll 3nrqKs.I h E.dDl'tFqfta dlq d ffi. ' (r) rorn q-'r#d 3TxrqKwt

,it" **" & sq q11rftq srfi{ 3il mrn aerfia 311€rruq 6fi frcT t rrnrrr o-s ffi' q{

t, a-oi;anEaTItt

(z) sqtm flvtds t $61 SFeq'$q sez.sa ad ffiyft61 b fffificd et{ 6t qFqfrfl

mrai t:rqfa :

(i) oifi *eftera rria:

rridi at gra xiwn - as

$ai +flsBq *c q Hftqfr--d l6rqr sri omn *a :-
rtqaq *z - 2oo.aa Erf frr&fi-c<
q-c fr - reg.so a{ ftdfi-rt
trn = seg.sg a{ ffidla;

(ii) ddkd et{t {ft Sqi * <rrqfurc rria :

rna d S-d {iwT - s1

n6) tflsftd sr)c d sfuilha *i ar& Se ,-
fr< aq S7 eo.qs a-if fhf,iqtdr
oq ela - 4s.es af fHrfi-r{
g;.dt = ue-seoHffit;

(iii) ftrors *je :-

lt ftmUf ffi b .rdrdr, Bc*'dg{ 3di-r}.a"5f{ aqtaTq EjB *{ q<iq&fli 3t{
{e{sraiffi b ai'BrT 3fr{TH6 ss

(iv) ftrararq *a :

fH orcrq F6f-*F{Barilqor q}e

sz7.Be a?t fHfrrc
14s.m od ttfrqil-c{
szz.sg d rftrr
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2. ?.eTqr Ft-dFqftE dq b fts Ekr qrsr ErFr.. (r) rocr f6\ *fiflfrE dq 6T

a}rs crtr{ wr?T, {rfrr v<trr< il{r tifr frft't +qT( fb,qr dTurrr, d fu'Fq*a fti<err;
sfbfrsq, rctz (tstz 6I ss), {r*r d rmqq q-f,ffi Trrr ad qrq +tr{r t trdlsrd fdRr fr

frfrftv f6qr rrqr d, rrrFftq o,rd +frffiit 3it( lrdvr tr*q {rirr-{ 6rn Hrt 15s dTst it
Fo'fs 3Tftry-qT b Br+ *i b Erra ur a{ b fi-dr tr+q sror< b qqfa-{q c,ti rc dTffiq

Errr 3r1dflffi dt I

(z) ;ilro qr€( wr< 6\ sfr ttdfbd {r-sit frqrit ++ qqf-{rsr 3rt{ cq, vr6$ k6rs,
qffi, Trmqrftror, ltrftr git{ ilTqjs cTfl rflsoT fu-ruT il-J f$ frqTrii b q"{qvf fr
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3rsfil
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(r)

(m)

stdfiroforfqr:

fs 3rftr{*ra-{r h <rrq{ d q6TqH tn or rsh qQEIq, s6ur qtmr+ ad Jdrii a},

sd tF€fta snq b' ?iff{ Rnft-d fo-at aril 3{TflTd q-& fufl dlsrrT I

(ir) faFS fi t-{
6rrfl* qT

qqffiuf tr{

rqrwolfi, rk e-crcr6, dt ffi tnql +dI r*{, pfr, Kdt at dfr,
FE sTsTRd 3atrT HM crm t rn fu Fd-tFqfra dtq * d 3*{
ffi q-6'R a-r rfr'6"4 q?fld .r& srtr& B\, g{t{ ss q-dtn b 3r*rit d1

fi ar rm&fi t

qu r*rr o1 wnq-n 6i sdi tfffia dt{ d Scrcft d('T)

(z)

(6)

(g)

$dr-*Cqfza E\q d al-flfr
a-ofr c< $rtrrfl{d ffi fi
rrdqfr =rS fr aruft t

srurn s*(qr{q:

s6t frkfta;ilc ii En*q fircrfiHdt d arwfd-o' utq3flTdrq-dilt3Ti b'frrdlq ffi
s-orrbsqa6d ai srymr$firqralu{i t

161 tkrfrd dr'{ d ffi rfitIT fuqro nq o1 oqma q€r ftsr 6twII I

(s) FnfsIfrqrtrfirc:
a1ffir a{r#6 3&rqruq at Sqt t #{ d fi-c-{ a1 dl b.fi-d{ ffi q-6r< at qu

FHfuI a) srg*ra =r& foqT ;tuitT I

(e) tr:
tg rq qF b hs <rtr s{o.K aEI tr{?Frft, {rtrta 3if{ fH ,qF aE fru ryfim

h-dT atd"?R m) <rsq v(6r< gr<r sfBrfi'ftr-d Sfr b'3{-1-sR [f 3{-${fd b ft{q tl al
3fb6ir t, T{, rr-<6rfr, qrrr€r arE-or fH qfr vq t td e1 fr-dd cA d'fr t

(s) q*m:
q'trdr TTfrkRrit 6t qddq qrft{ wrq b' sSar gwfla fuqr aury, ks'f fd $6}

gR'fr, s6) u-{bqq 3if{ Er6} SEdqild rr{ flt-fi atr d, rS <rsnr H(d6"R b' q-trrc frrlFi
grr qqfr{q oik a-q rtTmq b qirq{ t +fi{ fuqI ffi aran, d *ffi cr(r{ wrq 6I qlrl

tftahn t

(o) srgftokffidterfi:
(a) s61 *Fqfra str{ d q-g1;s mq;f.ro. frqTq'd'wl-dt o} qf,dlrr b1 a6nfr fr*q Fq t

tto drq-{rd, st.*}, Ta, figts, qryItrri, ts}, gwu, IQrfr, *{, irdr$ 3lIfr 3ik 3-{b

*iqerur b fru ds'{r qrFla-6 q6 a't ;ilrro qr+rt qntr ti sfiqft{fr fu-qr frrufi t

(lr) fu{rwd Rrdi b 3{r*rqrq flo-ols qT Frqfq fuqmam fipfcrd 3fr< qrr{ ftffia
fu{rsd, qqld-{qr dq a-c {ffiq t *4o s{dR EI{r tqK d l5'r{ei h Tr<erq h
fru m-rf, 1r,:1..,1t b :;i1ex frFffift"d fu-qr slrry r t d;nqru drs qrce-{ wn sil-{

sc-a}qm ql{t-{ qrc mi fiwr d t
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(z) qr+e frFfafursaem:
(a) fdt-+futrd 6t{ fr rrs1 frsq-qg, aicnphoi #r 3ft tffio, dr$g6?rT,

atdrfl-dr 3flr ffiro, rrep al qtffI oq rqb $ttTur b frs ffi' il{r$ dr&,},
ftFrwqT 3qb 3tffi* frsls Fq fi 3rr+ dr-6fr ffii fr 3fuir a-ei q< et$q ail{
sq-ai+a rntrr en:r it Hftcfrffi fuqT Hrum I

(u) fflrs-d erdt r< qr rtrb 3IRTqRr ft-6rq qr Fmfur lffit 6r Jrr t-<r (o) b
cds (s) it ftHs, qrffd-o" 3ik qrrE frffi frrrsd Rrdt b frs dfsm Fdft?rc'b
s6vr*ftffi-aflm-qrurum t

(a) Tilm:
(o) UF il' 3rfBFirfi 6), tfr BTk qt( aqdr b fru rt-ild 6) Fffirdt b ftrs erJsTd

fuqrarwn t

(rr) 3{t*Fro, aTFrko svq}T tg U-aa Frordi b fru rrnr {-adT E)€ dl-{ FrtTirfi
qfrfr t $ frTfud 3ryfr fr* dlt ffisiiliaH crrr S t Eil rs{ t Frorfr
ursofi t r

(rT) sl-iln m ot$ ffi *{r + b s#{ rTEd frtri$ft rrftfr b $ ar-Jdrf{ b kdrq rS
a1aluft t

(q) g{t( il{ eH t fird f6\ tFHfrd si-{ &' fiid{ funq lffrsrcit * aa b
qTenur glt-{ ys6, kfisr r+ ftiwur) 3rfilfrqs, rsao (rsao mr os) b'wdqt b
rgs'RFdfrqfudfoqrsrwn t

(s ) wa.b ri(qur qt rqwy 61 ffi tra rrFdFdRr{it t riqFur or rqw fr t, lH
bftTsvgfud3qrqftuarut r

.,li(g) qtd tffitclan dsuur :

(6) $1-fi{ qr€( wn qar$ aen-c} En t$ q}x} 61 Jq-dftffr 6trn, fr{ qq ffi rR6 b
Frqfq a1 er{qft qff * arsfr r

(tr) gs qF6 aordt qIElqrfld aroar&nuqHaart't qqffi r<abHur61
e-$cfr rfr A aruft r

(to) Tsr:
f61 *FrRn*{ d frmrr qg6t d dgr 6Gr sTt{ Tfr{d TFTFTT der r$ wat or
Frqfq srg-fld frqr ar vbrn 1

(tr) Rrfuoorscr€hr:

ot$ * qFffi F6i tF{Ed silq fr wrko, dn "lqdrT qfr 6trn qr wTk6 d
a-gsil?Frepqqrfrrfrft*m I

(te) sqftrfl{ur: ,"

rrnr sqarr h qqrd{q frqrIr qr a-c frqrrr 6} s6} tF+rB-d siq d *n-mizq b
ftTsffidqr 3it(frFrqq s{ri 3it{sr$ 6{+ al nleror<
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(rg) Efdwal lrrFBilrq :

gof-+frfttr sil{ b ?frd( ffi sd F{6Tq qr qF fr rgquTFd qr effiFro dfffia
51 frrmrq fuu Ert d sr{cfr qfl fr algtft 3It{ 3rfi"rFH 3TqfrrE ml (rqvur

fr-drwr 3ffr ftrdzur) srfhHrrq, t gz+ b Jqdeit b' r{sq a}m t

(r+) otflsrc&Ie, '

(o) fr$rs{ a\ Sm\- ttftfra rilq fr 6}s 31qfrrg qfi;r€tforn arwn; wq Frr<r$

i5ftfr e;fiq s(FK b t1qfdTqr sik ffi dartrq d qqq-sqq rr< rrendqilffrd

3rRrng-{r fr. ar.sn. 908 (3T), arQs 2s ftrrftK, 2o0o EKr 3lfitqfta qrr qTfror

*s 3lqfrrv (sGitn srt< eprmc) fiqs,. zom b sqdeit b' rEer< t'fi drfl 3rqRIEt

b q+q b ftTs lpra a1 rrdqm a.tftt

(e) (i) wnfrq mfirorQ cgsfrtsirca 3f{ fl{ Er$iBi{srd rndt fi *s 3Tqfrrdl'U

g?rnn<urbfruffitqr< atlr t

(ii) erEstBlsco vrqfi mr Blftrqrfr sc t odTftT s{t{ afr aerq b qrcqq t
gq:qi5(rr ft-qr ilt*l

(iii) :ror{fr-o tTIcfi dl Fdr ttftftq *{ b'E15g trfilr;T Fos trs wro qqfrru}q sc t
rfidrd frfr { ilqfrd foqr ar daql; 91*

(iv) 16\ tfuftd dq tt e{ 3Tqfut a\ sdrt qr Bans sri d 3rdcfr =161 A ;nsfr t

(rs) rrgftor<i:
rrfi Ea-.{f &'a-os-6ur &t*t d trruFl d ilsfi aer qp gh'Erfii EDl rcb Hpfdd

sq it $qaur dc gq-SFd-d b-{t d +dqr d JiFd qr€r ErFI { qftqfr-d fuT
BruIIT aen qrilI Tr{6K gq &it q{ qT 3qb' 3IRI(IRI frqT6-flq 6} vF.rf,a 6-{+ b
frs ril{asf-6 firdia' ars mtft t

4. Fqrr* qfrfd (r) trfro rntrrt, quf-6rut (ri{eror) srfl$frcq, 1e86 (1e86 ot es)

d trnr s d 3qtrrr (s) 6r<r s-dr-d srfut or s-drr art gu, rc oAerqf{'n b }qqrdr *
fffi b frs 65qT gd-+tfrftd rtq FilTrr+ qfrfr qrro trd qFTfr 6T T16:I m-<ft d;

(zt sc t{r (r) t frffie Filr<r* Hftfr trrqftIRffi sffiit t fi1** ct,t; sTerfd :-

(o) 3Tl-gffi, otetrlc {ErFI qqrit 3lts€il;

(rl) qqfdwT 3Ik {q ri?t?rq, qR?T Tr?FK tDI trd sfrfifU - Trr€r;

(rr) ra (u-qw fidl-rrr 3fr{ f}rieur) sfbla-sq, tw+ (tst+ m-r ro) d er<r s 61

3q sr<T b 3T€frq rrtsd Hq q-$q fr-{i7rr dd mr u-o sfrf}f} - T6Ft;

(u) aq 3ft qqfd{ur frrrrl, il{€rs rr<dr< GI t'o sftTlfq - sd[-EI;
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(s)

(s)

(+)

(o)

(s)

(s ) srq frrrm, ilTris sr6r 6I rri6 qFdFrfb - v(flr;

(s) f,*rr frrrm, E[REis rr{.FR 6r trrr'qfdfrfb - $(Fr;

(g) (.rr€ frrrq, HT{EIs sftFr< tFI tr6'sfdFTls - s(EI;

(s) M frrrrrT, ErRds rl-r6R 6I Lm'cFdfifU - q€i-wl;

(s) drat Ftqfli frrrrq, Hrwrs q<rm 6'r u6 rFdBf?i - IrrEI;

(v) Erqf"fipr b &tr ffisia{c' (Fd-{r€d S<mur fi t { Erq ir{{t ik-sro.rt
Ti:rdq 6T L,rF sFdHfb) frt trqfr<ur ails r{ rierrq, qr<fr T{iFr< Er<r

TrcfrEs Po?TI srurlr - lrfrEl;

(e) eli-q 3Tfir6rft, sr(rds <rrq q-{rw firci-flI fr6, rifr - IrrEI;

(6) +Fr+{ drsl raFr<, slrtis dT6K - sfizl;

(s) qrFfuftrd 3{t( qqfdrcor b' #d 6I ta' ftqtqd, H u-qf-{<or df{ il{
riTTdrq, qrcd rr{-rrmartr il-cfiffiqfoqr nnm - <rdrtzl

(a) sqFfrq ac aTfilo'rfi, g* ilqfid 3lrrqxuq 6l qrflIero - €qt-fr-d

Fni<r+ rsfrfr 6t vTffi ort< p-s gif{ {s 3TRnfdqT b ffiitii b'r:qroq 3flT

ffi ro.F{SRTHE}i I

N fffit a1 Evn q, m r+rra b <tsra, 3i-{tTElrtq, qrq 2, qis 3, 3qEiB (ii)
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r g b sTfrc fffii qrEo ori b ftTu sem dm t

FilRl+ qfrfr qFtro, d{ sr qr{ a-o srcl M d 'sra-a 61 rt 6ff rrd$
orffio Rq)'C edq qro,r b qqfdwr ef< q-{ 
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o1 r-qc ott t
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Erm$Sai *ffi *,r{ snt ar& nial qffqS

qm l-da: *,rfuTrrta

BqTtrE 2

frf$a r(s)tdtl

T.

rfle'-D

I'.s. qia ltl qrrl mmtiorffi- rrr*d. il?rrrt
*ru!t
(*.d;

rllT
*rs!r(t{l

1

(
J

4
q

6

(5I (4-

205.69

198.29
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(6) (z) GI-

7

R

I
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iI

1a

't3

14

15

qdIr(I
qdsdr

trfim
qarrdr
qeg{r
qglrfl
(r6q-{r
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138/21

1
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1
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I
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1510
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IdTIAT
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0
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54.97

664.74
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36 fua qEINT 169/50 755.01 3s3.68 226 1222

3l ti-sfr qd'q-(r 170/51 325.06572.70 129 801

3B gT$$. trd:Til 404/160 287.54 33,49 119 600

39 ;ifftsr qaqil 406/161 450.57 175.44 118 515

sirrsl< rrdTfi 523/@ 247,76 72.63 143 68540

-__
4.1 mrf,ir trdlrfl 525111 1 170.59 723.11 203 1 062

42 €rqrgte wtrfi 526/6 290.45 30.60 131 66s

43 drffi-rq-diff,l ffid 254 199.85 93,8s 81 426

44 ilTdqr fiErea 274 34't.C0 212.77 78 393

45 Jrr+s f,Tstg 243 72.84 14.85 168 776

46 dqgrt-{i 244 13.81dtqiitd 92,40 311 1426

47 ffi6 *Iqiit6 275 878.16 252 1 149

48 vxlgB ffi 276 323.81

366,38

17.23 42 217

323,81 114.63 27149 ffrmr *tr$6 278 1024

Egrr$6 *qdt6 275 342.21 55.44 &3 187750

51 tffit itrcta 280 189..11 33.83 '152 768

52 +&qr *rrSE 310 764.81 210.59 569 2686

53 dg.tr6 frrr$a 312 586.08 31 159

ffi 314 72.70 110 49954 a6na 258,f'9

863.78

qgmatdr Eittsd Chzoa 344.35 238.28 70 34755

s6 6r<+rdr Chzqt 72.30 14.25 101 544

23.53 44657 vTtr<ilrr

ufia6
aiBm Cl'rzsz 190,e3 251

siBa Chzse 80.fl4 37.53 50 24958 firofi
7359 ({tr€IT ?itBd Chzss 175.75 30.79 391

350.e5 129.88 24260 crdl EiBd Chzso 1241

Cheos 216.99 56.94 341 1 78861 ffi aiBc
62 aitsfr Chzoo 186.61 48.80 135 657

312.0263 sr<Frcill2 ?itrd Chzoz 531.68 253 1253

Chmg ?6,4,12 151.81 30 13564 gff=T uiBd
65 ffi-6dx qiBd Chzzo 446,85 153.03 275 1373

66 6E{rfl uitc6 Ch ztt 423.83 213.39 143 701

6B E{E-' atfu{ Chezs 95.41 23.70 2W 923

378.4269 oT'ffifrIt Eitrd Uhsrt 479.12 62 250

Chszs 1532.27 780.09 275 14$7lo 3rTs-ddrfr qiBm

71 tlqrrd aitBn Chem 5s6.38 373.99 153 702

72 f,irGgl Eitsa Chszz 662.05 315,00 256 1223

2p,8.2773 {-dflr6-{r ril-.rg'rl Gh rrso 482.75 191 650

Gh rrss 477.79 2U.24 68 37874 sriilqrqi ritcrg$

75 r+frrq-rrfr ril.o5]t Ghlls4 98,91 98.86 24 131

76 trsErl Gh rs6 321,r5 142.04 105 569

rirfrg'fr Gh lsz 185 08 231 107077 M 518.64

78 olfrr$rr rilo5{t Ghlles 164.76 147 708398.i18

79 BrffiI ritdg{t Gh rrm 422.44 185.65 158 7s9
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BO rrdr€E-{t _ aq*aT{ Gh lat 938,28 318.93 '33t 2006
81 tffi @ Ghllao 567,96 236.07 243 1287
82 t-ffrr acstdgi Ghllcz 506.21 181 .86 271 1453
83 drfitTrll ac*(gr chllso 216.36 140.12 1958 8898
84 qn$"6 Hc+ig-{ Gh terr 3?4,65 137.26 5879 29388
85 tiF{-{r HcStag'{ Gh toes 450.75 60.94 6004 29974

lrn 39858.22 38585.1 40336 19S974

rrFr I t- cidirf, *? qs *En b sltr( fuiil qia

tr'.rr IIltT ID'ITFI cvmttoGrf'.[ er;n{. rIETiH
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(*.{)
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srfrwll

(r) (z) (g) (e) (s) (s) (z) (e)

1 d'q-{I qilr(I 117/12 290.51 54.57 223 1244
2 grrErT qglrfi 169/50 755.01 353.68 226 122.
3 qcq"fl 170/sl 572.70 325.06 1n 801
4 qeqil 523/09 247.76 72.63 143 685
5 qrss,rg trcq-(I 248.N 91.60 120 628
6 aFs'&sr Tdq-fi 131 .0u 29.14 101 510
7 cn-6qr qeIl-fl 774.N 70.24 400
8 FTBI]BT6 qerrfl 192.00 30.73 162 856
I qdrrdl 355.00 5s,02 198 1 186
10 qacrfi 123.00 4.05 103 503
11 fliqiita trd]l'fl 142.@ 5,37 87 493
12 T{EBtd qdrrdl 171.00 6'l .62 78 397
13 lrdtrfl 249.00 15.98 159 874
14 qtrlrdl 178.00 18.31 127 671
15 qrcqR qgrfi 71 .00 20.36 44 237
16 ttdrrff 55.00 2'l ,86 30 148
17 3I{I rrdqfi 204.w 76.39 109 478
1B 'crerrdt

210.00 19.81 bt 352
19 qdrrfi 816.00 JJO.i<O 373 1942
20 rrfr{slE qdfrdT 164,00 48.63 167 917
a1 qdrrdT 93.00 1205,00 69 339
22 qalrdr

1 13.00 13.'15 46 217
23 RiYrdr q6qe] 252.ffi 72.85 't75 403
24 w<-dc-df qd[dr 89.00 11.23 37 193

qrdErfi 260.00 8.34 217 1016
26 qgqil 39.00 8.12 15'l 709

T6IKI 262.00 0.47 149 725
28 qdrrdr 373.00 19.53 278 1 388
29 cl-dlIfl qe$fi 398,00 172.98 376 2187
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32 B-{sl6 sdtrfl 90.41 107

srrsB qd{fl 325.00 s0.99 176 1020
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34 ilfdr+d @l
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246.15 264.72 100 38
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MINISTRY OT EI\TVIRONMENT AND FORBSTS

NOTIFICATION

New Delhi, the 29th March,20l2

S.0.6S0(E).-.Wherulrs, tlre DalmaWildlife Sanctuary Jamshedpur lies between Latitudes

22r46' 30" and 220 57' N and Longitudes 860 3' 15" and 860 26'30" E in the East Singhbhhm and

Sariakela-Kharsawan districts rrf Jharkhand and extends over an area of 193.5077 square kilorneters;

.\ND WI{EREAS, the Asian Elepharrt is the species of vital importance in I)alma
Wiidlilb Sartctrrary. besides, some of the most endangered species like Ratel. Wild Dog,
i\{qiuse Deer, ludian (iient Squinei, Python, I]angolin. Serpent Eagle, etc.. are also found
lrr rnis Sanctuary,

AND WI-IEREAS, the lbrests of this Szurctuer-1' ;nterceFt raintall und hetp recharge
ground rvater aquiitr aud protect rivers and streams against sil',ation by minimizing soil
erosion and the Sanltuerry has a',veil icnit nctr+,ork of 159 strr:arns spreading throughout
the Sanchtary. out oi r,i,itich 82 arc perenni:rl or se,n: pereruliai and ttre rest77 streams are
c'f seasoltal nature. Subarnarekira River, Subamarekha Ct:nal and Dimna l,ake are fed by
ilrcse streams;

AND WI{EREAS, it is necessary to conserve and protect the area around tlre protected
arca of Dalma Wildlife Sanctuary as Eco-sensitive Zone from ecological and
cnvironmental point of view;

ANI) WHEREAS, a draft notification under sub-section (l) read with clause (v) and
clause (xiv) of sub-section (2) of section 3 of the Environment (Protection) Act, 1986 (29
ol'1986) was published in the Gazelte of India, Extraordinary, vide notification of the
(iovernment of India in the Ministry of Environment and Forests number S.O. 691(E),
clated the 5th April,201l, as requirid under sub-rule (3) of rule 5 of the Environment
(Protection) Rules, 1986, inviting objections and suggestions from all persons likely to be
allected thereby within a period of sixty days from the date on which copies of the
(iazette containing the said nntification were made available to the public;

AND WHEREAS, copies of the Gazelte containing the said notification were made
available to the public on the 5th April, 201 l;

AND WHEREAS, all objections and suggestions received in response to the draft
notification have been duly considered by the Central Government;

NOW.'|IIEREFORE, in exercise of the powers conferred by sub-section (1) read with
clausc (v) and clause (xiv) of sub * section (2) of section 3 of the Environment

T.0F

rfl
z"

-.t-LlT-,1.
*ffit:tes

il!-

i

215



lqFr It-lsus 3(ii)l

- qL-
qfkl 6I IFItl-{ : eIflqRuI l5

(Protection) Act, 1986 (29 of 1986) and sub-rule (3) of rule 5 of the Environment
(Protection) Rules, 1986, the Central Government hereby noti{ies the area up to five
kilorneters from the boundary of the protected area of the Dalma Wildlife Sanctuary
cnclosed within the boundary described below in the State of Jharkhand as the Eco-
scnsitive Zone (herein after called as the Eco-sensitive Zone).

l. Boundaries of Dalma Wildlife Sanctuary Eeo-sensitive Zone. - (t) Dalma Wildlife
Sanctuary is bounded by the forests of Dhalbhum and Saraikela Forest Division of
.lharkhand and Kansabati Forest Divisiori of West Bengal, Jamshedpur township and
(-handil sub divisional town are merely 0 -5 kilometers from the boundary of Dalrna
Wiidlife Sanctuary.

(2)The said Eco-sensitive Z,one covers an area of 522.98 square kilometer in Jharkhand,
consisting of the followings, namely:-

(i) enclave villages:
l'otal number of villages - 85

Arca to tre included in the Eco-sensitive zone:
Non-forest area - 2ffi.28 square kilorneters
Forcsl area- 198.30 square kilometers
Total- = 398.58 square kilometers;

(ii) viltagcs situated oukide the boundary of Protected Area:
Ihe'fotal mrmber of villages - 51

Area to be included in the Eco-sensitive ilone:
Non-forest area - 80.45 square kilometers
F'orest area - 43.95 square kilomsters:fotal = 124.40 square kilometers;

(iii) developme'at blocks:
Patamda, Jarhshedpur and Golmuri blocks of East Singhbhum district arrd Chandil

and Nimdih blocks of Saraiakela- Kharsawan district;

(iv) District wise area:

Name of District

Totrl

(3) The map of the Eco-sensitive Zone is appended to this notification as Annexure I
and the list of the villages falling within the Dalma Eco-sensitive Zone is annexed as
Annexure 2.

2.7'onsl Illaster Plan for the Dalma Eco-sensitive Znne.- (1) A Zonal Master Plan for
the Dalma Eco-sensitivb Zone shall be prepared by the State Government, in such manner
as are specified under the Wild Life (Protection) Act, 1972 (53 of 1972), the law relating
to town and country planning for the time being in force in the State, the divisional

Area of eco+ensitive mne
Ea.st Singhbhum 377.89 sqwue kilometers
Saraikela- Kharsawan 145.09 square kilometers

522.98 squrre kilometcrs

hroTARY
RHG{,} NO
003/2S22

\, T

,oqf

rne
*

216



r

-\9 -
l6 THE OF INDIA : D(TRAORDINARY [Pexr II-Stc. 3(ii)]

of one
in the

working plans iurd the guidelines issued by Cenbal Oovernment, within a period

v"ar rro'* the date or ttris notification and approved by the central Government

Ministry of Environment and Forests'

(2) The Zonal Master Plan shall be prepared in consultation with all concemed State

bepart*ents like Department of Envirinmint and Forests, Urban Development, Tourism'

Municipal, Revenue and the Jharkhand state Pollution contol Board with a view to

include various aspects of the environment and ecology'

(3) The Zonal Master Plan shall provide for restoration of denuded areas'

conservation of existing water bodier, **ug"ment of Catchment areas, watershed

management, groundwater management, soil and moisture cgnservation, needs of local

.omniunity anl such other aspects of the ecology and environrnent thal need attention.

(4) The Zonal Master Plan shall demarcate all the existing worshipping places,

uiitug" settlements, types and kinds of forests, agricultural areas. fertile lands, green

areaJ. horticultural areas. orchards, lalies and other water bodies.

(5) No change of land use from green uses such as tea gardens, horticulture areas,

agriculture parki etc., to non green uses shall be permitted, provided that with a view to

rrieet the risidential needs oithe local residentJ and the natural growth of the local

populations existing on the date of this notification. the conversion of agricultural land

ibi p.rronul residential purposes may be allowed, subject to the restriction that no

concrete construction stratt Le allowed within 300 meters from the boundary of the

Dalma Wildlife SanctuarY.

(6) pending the preparation of'the Zonal Master Plan for Eco-sensitive Zone and

approval there6f by th" 
-Central 

Government, all new activities (specified in Alnexure 3)

,i',utt U" allowed onty after the proposals are scrutinised and approved by the Monitoring

Committee referred to in paragraph 4.

(7) There shall be no consequential reduction in forest area, green area- and

agricultural area and the unused or unproductive agricultural areas may be converted into

forest areas.

(g) The Zonal Master Plan shall be a reference document for the Monitoring

Committee of the Eco-sensitiv e Zone for any decision to be taken by them including

consideration for relaxation.

(9) The Central Govemment and the State Government may specify other measures,

if it considers necessary, in giving effect to the provisions of this notification.

3. prohibited, regulated and permitted activities in Eco-sensitive Zone.- Subject to

the provisions'of tf,is paragraph, the activities in the Eco-sensitive Zone shall be regulated

in atcordance with Annexure 3 to this notification'
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(1) lndustrial Units:
("i On or after the publication of this notification in the Ofificial Gazette, no new

polluting industries shall be allowed to be setup within the Eco-sensitive Zone;
(b) any non-polluting, non-hazardous, small-scale and service industry, agticulture,

floriculture, horticulture or agro-based industry producing products from
indigenous goods from the Eco-sensitive Zone, and which do not cause any
adverse impact on environment, may be permitted in the Eco-sensitive Znne;

(c) no establishment of new wood based industry shall be pdrmitted within the limits
of Eco-sensitive Zone.

(2) Quarrying and Mining:

(a) No mining activity except for bona.fide domestic use of the local residents shall
be allowed within the of Eco- sensitive Zone,

(b) No crushing activity shall be allowed wiflrin the Eco'sensitive Zone.

(3) Construction Activities:
No new construction of any kind shall be allowed in the area falling within a

distance of three hundred meters from the boundary of the Dalma Wildlife Sanctuary.

(4) Trees:
There shall be no felling of trees either on forest, Government,rreve[ue or private

lands, without the prior permission of the State Government in case of forest land, and
the respective District Collector in case of Government, revenue and private land, granted

I in such manner as may be laid down by the State Government.

(5) Tourism:
Tourism activities shall be allowed in accordance with the Tourism Master Plan,

with emphasis on eco-tourism, eco-education and eco-development, to be prepared by the
Departmerrt of Tourism of the State Government in coosultation with the Department of
Environment and Forests which shall also form a part of the Zonal Master Plan.

(6) Natural Heritage Sites:
(a) The sites of valuable natural heritage in the Eco-sensitive Zone shall be identified,

particularly rock formations, waterfall( pools, springs, gorges, groves, caves,
points, walks, rides, etc., and plans for thefr conservation in their natural setting
shall be incorporated in the Zonal Master Plan.

(b). The development or construction activities at or around tlie heritage sites shall be
regulated in accordance with the Model Regulations for Conservation of Nafural
and Man-made Heritage Sites formulated by the Central Government in the
Ministry of Environment and Forests which shall form part of the Zonal Master
Plan and Sub-zonal Master Plan,
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(7)
(a)

(b)

(8)
(a)

(b)

(c)

(d)

(e)

Man-nn& huitage sifes:
Buildings, structures, artifacts, areas and precincts of historical, architectural,
aesthetic, and cultural significance shall be identified in the Eco-sensitive Zone
anrl nlanc fnr tkpir nnnconrarlinn nort-inrr!nr!.-r thoir r.-'lrrinro i*-!"-,'li*- rh-i=dru Piaiin iwi iiilii LUiiJti vdaiuri, PdiiwwurJ !llwrr vAlvrlurJ utvlLlLlItrB, tltgu
interiors wherever deemed appropriate, shall be prepared and incorporated in the
Zonal and Sub-zonal Master Plan.
The development or construction activities at or around the heritage sites shall be

regulatd in acccrdance with the l\,Iodel Regulations fbr Conservation of Natural
and Manmade Heritage Sites referred in clause (b) of sub-paragraph (6).

Ground Water:
Extraction of ground water for bona-fide agricultural and domestic consumption
of the occupier of land shall be allowed.
Extraction of ground water for industrial, commercial use shall require prior
written permission, including the amount that can be extracted, from the State
Ground Water Board and the Monitoring Committee.
No saie of ground rvater shall be perrnitted except with the prior approval of the
Monitoring Committee constituted under parag ruph 4.
The conservation of water and its distribution, from existing facilities within the
Eco-sensitive Zone, other than sanctuary and forest areas, shall be regulated in
accordance to the provisions of the Forest (Conservation) Act, 1980 (69 of 1980).
Appropriate steps shall be taken to prevent contamination or pollution of water,
including from agriculture activities.

Protection of Hill Slopes:
The Zonal Master Plan shall indicate areas on hill slopes where no construction
shall be permitted.
No construction on existing steep hill slopes or slopes with a high degree of
erosion shall be permitted.

(e)
(a)

(b)

(10) Road:
Widening and strengthening of existing roads and construction of new roads may
be allowed in the Eco-sensitive Zone.

(11) Use of Plastics:
No person shall use plastic carry bags within the Eco-sensitive Zone area and the
disposal of plastic articles shall be prohibited.

(12) Noise pollution:
The Environment Department or the Forest Department of the State Government
shall be the authority to frame and issue guidelines and regulations for the control
of noise in the Eco-sensitive Zone.
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(13) Discharge of eflluents:
No untreated or industrial effluent shall be permitted to be discharged into any

water body or land within the Eco-sensitive Zone and the treated effluent shall
meet the provisions of the Water (Prevention and Control of Pollution) Ac\ 1974.

(14)
(a)

(b)

Solid Wastes:
The solid waste shall not be disposed off in the Eco-sensitive Zone:

Provided that the Monitoring Committee shall indenti$ a site for disposal of such

solid wastes in accordance with the provisions of the Municipal Solid Waste
(Management and Handling) Rules, 2000 notified by the Central Government in
the Ministry of Environment and Forests vide notification number S.O. 908 (E),
dated the 25th September, 2000, as amended from time to time;
(i) the local authorities shall prepare plans for the segregation of solid wastes into
biodegradable and non-biodegradable components;
(ii) the biodegradable material may be recycled preferably through composting or
vermi culture;
(iii) the inorganic material may be disposed in an environmentally acceptable
manner at site identified outside the Eco-sensitive Zone; and
(iv) no buming or incineration of solid wastes shall be permitted in the Eco-
sensitive Zone.

(15) Natural Springs:
'Ihe catchment area of all springs shall be identified and plans for their
conservation and rejuvenation ofthose that have run dry, in their natural setting,
shall be incorporated in the Zonal Master Plan and the State Government shall
issue guidelines to prohibit the activities at or near these areas.

4. Monitoring Committee (l) In exercise of the powers conferred by sub-section
(3) <rl'scction 3 of the Ilnvironment (Protection) Act, 1986 (29 of 1986), the Central
(irrvcrnrncnt hereby constitutes a Committee to be called the Dalma Eco-sensitive Zone
Monitoring Committee to monitor the compliance of this notification.

(2) 'l'hc Monitoring Committee referred to in sub-paragraph (l), shall consist of the
lirl lowing nrembers, namely:-

(a) thc Commissioncr of Kolhan Revenue Division - Chairman;
(b) a rcprcsentative ol'the Ministry of Environment and Forests, Government of India

Menrber;
(c) a rcprcsentative of the Central Pollution Control Board, constituted under sub-

scction I of section 3 of the Water (Prevention and Control of Pollution) Act,
1974 (l 6 of I s74) * Member;

(cl ) u representativc of the Department of Forests and Environment, Govemment of
.lharklrand - Mcntber;

(c) a rcprescntative of the Department of Mincs, Government of Jharkhand -
Mcnrbcr;
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(0 a representative of the Department of Industries, Govemment of Jharkhand -Member;
(g) a representative of the Department of Revenue, Government of Jharkhand -Member;
(h) a representative of the Department of lrrigation, Govemment of Jharkhand -Member;
(i) a representative of the Department of Public Works, Govemment of Jharkhand -Member;
0) a representative of Non-governmental Organizations working in the field of

environment (including heritage conservatioi) to be nominated 6y tne Ministry or
Environment and Forests, Government of India _ Member;

(k) the Regional Officer, Jharkhand State Pollution Control Board, Ranchi - Member;(l) the Senior Town planner, Government of Jharkhand* Member;
(m) one expert in the area of ecology and environment to be nominated by theMinistry of Envir,nment a,d Forests, Government of India _ Member; 

j
(n) the Divisional Forest officer, Incharge of the Dalma Wildlife Sanctuary -Convener.

(3) The powers and functions of the Monitoring Committee shall be restricted to thecompliance and monitoring of the provisions orthi. notification.

(4) In case of activities requiring prior permission, under the provisions of thenotiflcation of the Government of India in the Ministry of Environment and Forests
nuntbcr s o. 1533 (E), dated the l4th September, 20d6 published in tn" C-.tt" orlndia. Extraordinary, Part II, Section 3, Sub-section (ii), the tvtonitoring Committeeshall refer all such matters to the Central Govemment in the 

"tranistry 
of[:nvironment and lrorests for prior clearances under the provisions of the said

notification.

(-5) The Monitorirrg committee may invite representatives or experts from concernedl)eparlments or associations to assist in lts cleliberationi a.p.naing- o; th.icquirements on issue to issue basis.

(6) l'he Chairman or the Convener of the Monitoring Committee shall be competent tolile complaints under sectiorr l9 of the Environient (Protection) Act, l9g6 1iO uf
1986) against al"ly person who contravenes the provisions of this notification.

(l) 'l'he Monitoring Comnrittee shall submit the annual action taken report of itsactivities by tlie 3l't March of every year to the Central Goverrunent in the Ministry
ol' Ijnvironment and Forests.

(ll) "lhe centrai Goverument in the Ministry of Environment and Forests shall give
sLrch directions.lrom tirne to time, to the Monitoring Committee as it .uy .onrid",
necessary for effcctive discl-rargc of the functions of the Monitoring Committee.
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Annexure 2

[See paragraph l(3X

List of villages falling within the areas of Dalma Eco-sensitive Zone.

Prrt l-Erclave Villages

S. No. Name of
Village

Administrativ
e Block

Thana
No.

Ares of
Village
(in Ha)

Forest
Area
(in Ha)

No. of
Houses

Population

( I ) (2) (5) (4) (s) (6) (7) (E)

I Bonta Patmda rt9lt4 1371.32 798.2A 249 t286
2 Kutimakul Patmda 120/r5 180.62 65.1 3 40 232

Bhadudih Patmda t2Ut6 205.69 54.97 2t 136

4 Saldoha Patmda t22t17 196.29 87.12 19 ll8
5 Haludbani Patmda 123n8 320.88 232.37 108 504

6 Patipani Patmda 124n9 42s.68 366.28 56 246
7 Mirzadih Patmda r37t20 577.70 315.80 205 991

8 Geruwa Patmda t38/21 484.31 35A.29 129 561

9 Braipur Patmda t39t22 155.91 76.23 74 1r5
l0 Punsa Patmda 140123 302.71 138.45 lr6 604

ll Nutandih Patmda t4U24 808.44 437.87 215 l0l4
t2 Bataluka Patmda 142t25 544.3r 394.32 t04 527
l3 Amdaphar Patmda 143/15 368.56 249.33 67 284

l4 Aoo Patmda 144115 859.59 428.66 219 1086

15 Sari Patmda t45t26 774.78 475.68 2t8 1il4
l6 [,avlam Patmda 146/27 1057.63 550.97 273 I5l0
11 Pasda Patmda 164145 349.92 170 ?,1 174 883

t8 Kumari Patmda 166t47 ?86.s6 152.72 132 596

l9 Chimti Patmda t67 t48 336.5s 726.97 104 459

20 Kukru Patmda 400/l 5 248.s2 120.91 86 440

21 Ghoraban Patmda 40U15 617.99 33 r .19 lt3 565

22 Jamdih Patmda 4A2lt5 615.45 509,22 130 708

:, Jhu.nihka Patmda 4051t6 I 183.49 751.07 25? t2t9
24 Khokorcl Patmda 524110 914.55 766.36 98 454

25 Bachra Patmda tr7n2 294.5t 54.97 223 1204
26 Kovani Patmda lt8/13 947.56 664,74 443 . 2546
27 Goburuhu Patmda 147128 1042.51 683.92 291 l36l
)R Krrrdruko Patmda 148t29 r50 17 15 52 45 r95
2q Ilamni Patmda 149130 534.80 166.70 213 l0l9
:i0 Cagiburu. Patmda 154135 225.02 r 0.15 130 690

3l lle ldih Patmda t6ll42 947.75 281.5 t 359 l 865

32 Iluridih Patmda r62192 73.00 5s.14 2 22

.1 -'t Dhusra Patmda t63144 430.83 181.90 186 920

r)4 Rapcha Patmda 165t46 222.16 82.14 8l 430

Andharjhct Patmda 168149 772,66 346,79 296 l70l
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36 Dangdung Patmda 169/50 7s5.01 353.68 226 1222
37 Dhobni Patmda 170/51 s72.70 325.06 t29 80r
38 Tungburu Patmda 404/16 287.94 33.49 il9 600
39 Jorisa Patmda 406/16 45A.57 175.44 I 18 5t5
40 Dangardih Patmda 523/09 247.76 72.63 143 685
4l Kaira Patmda szsllt I170.59 723:1,1, 203 1062
42 Somadih Patmda 526t06 290.4s 30.60 l3l 665
43 Bachkamk Nimdih 254 199.85 93.85 8l 426
44 Tankocha Nimdih 274 341.00 212.77 78 393
45 Ugdih Nimdih 243 72.84 14.85 168 776
46 Bumdungr Nimdih 244 92.40 13.81 31r 1426
47 Tengadih Nimdih 275 878. I 6 386.38 252 n49
48 Jhanidih Nimdih 276 323.81 17.23 42 217
49 Tetla Nimdih 278 323.81 114.63 27t 1024
50 Lupungdih Nimdih 279 342.21 s5.44 403 1877
5l Pitki Nimdih 280 I 89.1 I 33.83 152 768
52 Chelema Nimdih 310 764.81 210.59 569 2686
53 Bandhdih Nimdih 312 863.78 586.08 3l 159
54 Dahubera Nimdih 314 2s8.69 72.7A ll0 499
55 Makulako Chandil ch268 344.35 238,28 70 347
s6 Kadamdih Chandil ch247 72.30 14.25 l0l 544
57 Shaharber Chandil chzsz 190,83 23.53 251 446
58 sikli Chandil uas3 80.84 37.53 50 249
59 Baralakha Chandil chzs5 179.75 30.79 73 391
60 Pata Chandil ch2s6 3s0.65 129.88 242 t24t
6t Chandil ch265 216.99 56.94 34t I 788
62 Chandil ch266 r 86.61 48.80 135 657
63 Sharharber Chandil ch267 531.68 312.02 2s3 1253
64 Tulin Chandil ch269 264.12 1s 1.81 30 135
65 Katjhor Chandil ch270 446.85 153.03 275 1373
66 Hamsda Chandil ch27t 423.83 213.39 143 701
68 Humid Chandil ch273 9s.41 23.70 209 923
69 Kadamiho Chandil ch3l I 479.12 378.42 62 250
70 Asanbani Chandil ch32s 1532.27 780.09 275 1467
7t Ramgarh Chandil ch326 696.38 373.99 153 702
72 Kanderber Chandil ch327 662.05 315.00 2s6 1223
73 Suklahra Golmuri Gh 482:75 208.27 131 650
74 Dalapani Golmuri Gh 477.79 284.24 68 378
75 Jhantipaha Golmuri Ghll34 98.91 98.86 24 13r
76 Kudlung Golmuri Gh 321.15 t42.04 105 s69
77 Beko Golmuri Gh 518.64 185.08 231 1070
78 Kalajhor Golmuri Ghil38 399.38 164,76 147 708
79 Chhotoban Golmuri Gh 422.04 185:65 1s8 759

*,lQT-*R-f
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80 Palasbani Jamshedpur Gh 938.26 318 93 '334 2006

8l Bhelaipah Jamshedpur Ghl146 567.96 236.07 243 1287

82 Deoghar Jamshedpur Ghll47 s06.21 1 8l .86 271 t453

83 Baliguma Jamshelpq1 Ghll50 216.36 140.t2 8898

84 Pardih Jamshedpur Gh 324.65 137.26 s878 29388

85 Dimna Jamshedpur Gh 450.75 60.94 6004 29974

Total 39858.22 38585. 40336 198974

Part lI- villages situated outside the boundaries of Protected Area'

S. No. Name of
Village

Tilministrativ
e Block

Thana
No.

-Area of
Village
(in Ha)

Forest
Area
(in Ha)

No. of
Houses

Population

(1) (2\ (3) (4) (s) (6) (7) (8)

I Bashra Patmd4 rt7ltz 29C.st s4.97 223 1204

2 Patmda t6915A 755.01 353.68 276 1222

J Dhobni r70l5l 572,70
247.76

\25.06 129 801

4 Dansardih Patmda 523109 72.63 t43 685

5 Patmda 248,00 91.60 120 628

6 Rarubera 131.00 29.14 l0t 510

7 Bankucha Patmda 774.00 70.24 400 1993

8 Loadih Patmda 192.00 3A,73 162 856

I Pahamur Patmda 355.00 55.02 198 1 186

10 Patmda 123.00 4.05 103 503

l1 Patmda r42.00 5.37 87 493

t2 Rakhdih Patmda 171 .00 61.62 78 397

13 249.00 15.98 159 874

14 Patmda 178.00 I 8.31 t27 67r

15 Champir Patmda 71.00 20.36 44 237

16 Jilinsdune Patmda 55.00 2t.86 30 148

17 Jawa Patuda- 204.00 76.39 109 478

18 210.00 19.81 67 3s2

19 Kherwa Patmda 816.00 336.26 )t) 1942

20 Gordih 164.00_ 48.63 167 9t7

21 Jharbani Patmda 93.00 1205,0 '69 339

7Z Naineiuri Patmda _ 1 r 3.00 13.15 46 217

23 Si Patmda 252.00 72.85 175 403

Patmda- 89.00 lt.23 37 193

25 T,achhinur Patmda 260.00 8.34 217 1016

Bantoraya Patmda 39.00 8.12 151 709

27 Patmda 762.00_ 0.47 r49 725

28 373.00 19.53 278 13 88

29 398,00_ 172.98 376 2t87

30 397.78 t28

31 Patmda 380.42_ 68

)/. Bandih Patmda 9A.41 r07

JJ Murugdih Patmda 325.00 50.99 176 1020

Tv

4;r
nr*

$-

NOri"BY
rth*r,) **S

*;ffi12fi?.2

,r* *

m

L-

1958

l)anrvdrrng
Patmda

larrrdih
Patmda

I aherdih
Chamdih

f rrnsham Patmda
\zfirchidhi

Lekro Patmda

Patmda

24 Sariumli

2t

Poklabera Patmda
Patamda Patmda
Amihor Patmda
Srrndemur
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34 Barhadih Golmuri-
cum-Jugsalia

197.20 3r8.17 80 106

35 Parasdung
ri

Golmuri-
cum-Jugsalia

246.15 264.72 100 38

36 Usdih Nimdih 71.00 3.70 r68 't76
37 Janta Nimdih 250.00 9.87 226 l10r
38 Kamadula Nimdih 49.00 8,80 39 206
39 Bagri Nimdih 205,00 10.s7 134 732
40 Burudih Nimdih 174.00 82.26 55 281
4l Atasimal Nimdih 64.00 7.13 32 171
42 Murusdih Nimdih 325.00 50.99 176 1020
43 Rupadhi Nimdih 59.00 9.99 38 198
44 Kishundih Nimdih 168.00 5.65 120 637
45 Pathardih Nimdih 88.00 6.98 9t 424
46 Phaeransa Nimdih 86.00 4.tt 111 489
47 Bankada Nimdih 2t4.68 l-)
48 Sineati Chandil 190.00 45.00 227 1148
49 Kashidih Chandil 210.00 47.0A 102 552
50 Khuchidih Chandil 562.00 225.32 234 t197
51 Kamidih Chandil 259.00 20.00 247 1 305

Total 12439.62 4394.6 6800 35051

Annexure 3
[See paragraph 3]

Activities to be prohibited, regulated or permitted within the
Eco-sensitive Zone around Dalma Wildlife Sanctuary

2.

3

4

5

SI. No. Activity Prohibited Regulated Permitted

(I ) (2) (3) (4) (s)

Commercial Mining Yes

Felling of trees Yes

Setting of saw mills Yes

Setting of industries causing pollution (Water,
Air, Soil, Noise, etc.)

Yes

Establishment of hotels and resorts Yes

6. Commercial use of firewood Yes

7

8

Drastic change of agriculture systems

T"

.-{
ir--

s
rn
E:

IiffTARY
,-.fifti"i FiU
"1,#lzoru

Yes

water rdsources
water harvesting

Yes

t
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9

l0

ll

Establishment of maJor hydroelectric projecrs Yes

Erection electrical

Ongoing and horticulture
practices by local communities

Yes

Yes

12. Rain Water harvesting

13. Fencing of of hotels and lodge

Yes

Yes

14. Organic farming Yes

15.

16.

Use ofpolythene bags by Yes

Use of renewable energy source Yes

l7 Widening of roads Yes

18. Movement of vehicular traffic at Yes

t9 Introduction of exotic species Yes

20

21

22

Use or ofany hazardous
substances

Yes

vities related to tourism like
over-flying the National Park area by any
aircraft, hot-air balloons

Yes

Protection of hill slopes and river Yes

ZJ Discharge ofeffluents and waste in
natural water bodies or terrestri al area

Yes

24. Air and vehicular pol Yes

25 Sign boards & hoardings Yes

26. Adoption of green technology for all activities Yes

ru,f;'rAffiY
j"{i:'Gq,, ffi#
i) 3t2$22

and Published by the Controller of publicarions. Delhi-l 10054
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